CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

S8econd Floor,
Commercisl Complex,
Indiranagar,
Bangalore-38,

Dsted:) 2 F £§ 194

KPPLICATION NO(s) 1002 of 1993,

RPPLICANTS:Y.N.Srinivasa Murthy RESPONDENTS: Secretaiy,M/o.Labour,

New Delhi azad Rikex
TO.

l. - Sri.M.S.Anandaramu,Advocate,
Chandrasekar Complex,No.27,
First Main Road,First Floor,
Gandhinagar,Bangalore=~9.

2. The Secretary,
, Ministry of Labour,
New Delhi-110 OOl.

3. Sri.M.Vasudeva Rao,
C.G.S.C.,High Court Bldg,
Bangalore-1.

SUBJECT:- Foruardina of copies of the Ordeve passed by
the Central Administrative Tribupal,Bangalore,
' -XXX= A

Please find enclosed herewith & copy of the
ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal
in the above mentioned application(s) on 08-02-1994. .
o
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: DEPUTY REGISTRAR
of € JUDICIAL BRANCHES. -
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

0.A.NO.1002/93

TUESDAY THIS THE EIGHTH DAY OF FEBRUARY 1994
Shri Justice P.K. Shyamsundar ... Vice-Chairman
Shri T.V. Ramanan ... Member [A]

Y.N. Srinivasa Murthy,

S/o R. Narayanappa,

aged about 28 years,
Working as Bungalow Lascar,
Pailway Divisional Office,
Persomnel Rranch,

Bangalore, Southern Railway,
[now illegally removed from
services] and residing at NO.103/3,
Pushkarani Road,

Yelahanka Post,

Bangalore. .+ Applicant

[By Advocate Shri M.S. Ananda Ramu]
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The Secretary to Governmebnt
of Infia, Ministry of Labour,
NEW Delhi-110 001. . « s« Respondent
[By Advocate Shri M. Vasudeva Rao ...
Addl. Central Government Standing Counsel ]
ORDER

~. Shri Justice P.K. Shyamsundar, Vice-Chairman:

1. After having heard both sides all that we should do in this

. : case is to direct the competent -authority -to dispose - off the .
‘- applicatioﬁ stated to have been made by thé applicant seeking
a reference to a Industrial Tribunal for adjudicating all his
grievances, under Section 10 of the Industrial Disputes Act.
We are told that this matter has been hanging fire for the last

two years and we do not see why that should have happened. We

‘ regret the delay in the disposal of the simple applica-
" on like the one under ooﬁsideration. If on facts an industrial
spute is indicated the Government would do well to make an

ﬁf’ff‘appropriate reference acting under Section 10 of the Industrial

{‘{,J



b
I
{‘h
fi
{Hf
Nv
f
j‘.h
[m
fi"
!{\, -2 -
l’h
Disputes Act. 'Ihererfore"r“ it is w2 direct the respondent to con-
i
sider and dispose off tlj"’hé applica iion made by the applicant seek-
ing a reference to the ;:[I" Industri{l Tribunal as soon as possible
i[l .
but certainly within t*,!,*') months: from the date of receipt of a
‘1\:
copy of this order. et a cogy of this order be sent to the
Ei
‘fl
first respondent as sdpn as polisible. With these observations ;I
r[l :
this application stands!ldisposed’ off finally. Heard the learned
i
Counsel appearing for .
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